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DATE E THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

NOIARY

INALAPPLICATION NO. rf OF zoz5(WZ)

GULABSINH HARISANG & ORS. ... APPLICANTS

VERSUS

UNION OF INDIA & ORS. ... RESPONDENTS

AFFIDAVIT ON BEHALF OF S ENV!RONMENT IMPACT

l, Dipali Tank, adult, having my office at Paryavaran Bhavan, Sector roA,

Gandhinagar 382 oeo in the State of Gujarat, do hereby solemnly affirm

and state on oath as under:

t. I am presently serving as Member Secretary, Gujarat State

Environment lmpact Assessment Authority. I am conversant with

the facts of the case having perused the record peftaining to the

case available in my office. I am authorized to swear the present

affidavit on behalf of the Gujarat State Environment lmpact

Assessment Authority and am othenivise competent to make the

present affidavit.

No averment and/or submission made in the petition in support of

the prayer shall be deemed to have been admitted for and on behalf

of the Authority, unless specifically admitted in the present reply.
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3 The present application has been filed complaining about violation

of environmental laws by Respondent No. rz - M/s Ashapura

Perfoclay Limited, located at Survey No. 167 Village Ler, Near

Bhujodi, Anjar Bhuj Highway, Taluka phuiT,Kutch.

lnitially, the Respondent No. ra hdd
..:1

rnade an application to the

answ€ring respondent contending that it.is,not a case of violation.
-l

such app lication, however, cameto.be rejected. lt was left open for
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t)

the Reipondent No. 
-rz 

to make an appliiation for ex post Jacto

environmental clearance.

The Respondent No. rz thereafter moved an application for Terms

of Reference (Under Violation) on o4.r2.2o24. The application was

considered and basis recommendition of the State Expert Appraisal

Committee, Terms of Reference (Under Violation) came to be

approved by the answering respondent on o6.oz.zoz5. This

approval clearly specified that it was subject to final outcome of the

Writ Petition (Civil) No. :r3g4 of zoz3 pending before the Hon'ble

Supreme Court of lndia. A copy of Terms of Reference (Under

Violation) granted to Respondent No. ez on 6.oz.zoz5 is annexed

herewith and marked as &!!.EX!JIe-B-r.

r

6. Subsequently, the Hon'ble Supreme Court of lndia by its decision

dated 16.o5.zoz5 held the Office Memorandum dated r4.o3.zor7

which inter o/ra provided a process for grant of environmental

clearance in respect of the projects, which had started the work on

site, expanded the production beyond the limit of environmental

clearance or changed the product mix without obtaining prior

environmental clearance under the zoo6 notification and the Office

Memorandum dated 7.o7.zozr formulating the Standard Operating

Procedure for identification and handling of violation cases as illegal.

Both these memorandums were struck down, and the Central

Government was refrained from issuing any directives providing for
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7

ex post facto environmental clearance in any form or manner or for

regularising the acts done in contravention of the EIA notification.

ln light of this decision of the Hon'ble Supreme Court of lndia, the

Respondent No. rz - M/s Ashapura Perfoclay Limited did not make

any application for grant of environmental clearance after obtaining

the ToR (Under Violation). This fact has been admitted by the

project proponent in its letter dated z9.u.zo2t a copy of which is

annexed herewith and marked as Annexure R-2.

Later, the Hon'ble Supreme Court of lndia entertained an

application seeking review of its earlier decision rendered on

:.5.o5.2o25 in the case of Vanshakti and allowed the same by order

dated r8.u.zoz5. The writ petitions were directed to be restored to

their original status. As on date, the petitions are pending

adjudication before the Hon'ble Supreme Court.

ln light of the aforesaid development, the Respondent No. rz has

made an application to State Expert Appraisal Committee on 1o-o2-

zoz6. This application has been submitted in physical form, and has

not been made on PARIVESH portal. A copy of the application

submitted to State Expert Appraisal Committee has been given in

the office of the State Environment lmpact Assessment Authority

on to-oz-zoz6. A copy of the application as submitted by

Respondent No. rz in physicalform is annexed herewith and marked

as

The Ministry of Environment, Forest and Climate Change,

Government of lndia has issued Office Memorandum dated

23.o2.2o2:- and r9.o4.zozr directing that State Environment lmpact

Assessment Authority and State Expert Appraisal Committee shall

"ensure that all files for approval ofToR as well as EC be processed

strictly through PARIVESH only" and that "non-adherence to the

above direction may invite adverse action against the concerned
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SEIAA". A copy of the Office Memorandum dated z3.oz.zoze and

ag.o4.2ozr issued by the Ministry of Environment, Forest and

Climate Change, Government of lndia is annexed herewith and

marked as Annexqre R-3.

ln light of the aforesaid directions issued by the Ministry of

Environment, Forest and Climate Change, Government of lndia, the

physical application for ex post facto grant of environmental

clearance made by the Respondent No. rz, though received by the

answering respondent, cannot be processed, unless othenrvise

directed by the Ministry or this Hon'ble Tribunal.

The answering respondent remains committed to abide by any

reasonable direction as may be issued by this Hon'ble Court.

t2

*
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50t DEPONENT

Verified at Gandhinagar on t th day of February zoz6 that the

contents of the above affidavit are true and correct, nothing stated

therein is false and nothing material has been concealed therefrom.
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AS!NEX["8ffiH
GOVERJiIMENT OF INDIA

MOEF &, CC
STATE ENVIRONMENT IMPACT

Ms. MAULIKA SHAH
MIiMBIiR SECRETARY
SIIAA (GUJARAI)

ia'iiEi?

No. sErAA/cuJ,roRtzlbtt {3 t2o25 Dare:- 6 FEB e0?+ 
R PA p

Sub: TgrT8,of f+E!c! Ifofl M/!, Aahapura ps.foctay Ltd. atSuryey No. iO7,t6G,tBE, Vilage: Ler, Nr.
Bhujodi, Anjar BhuJ Hlghway, Ts: Bhui, District Kutch, Guiarat

RGI: Your ProposslNo: S lA/cJ/lN Dl1t441522023.

DearSir,

This has reference to your online application dated 13/09/2023 slong wilh FomJ. The projec't activity is covered in
2(b) and is of'B' Category.

Earlie( SEIAA had issued letter vide No SEIAA/GUJ/Gen/2025/59 dald 22b1f2U25 informing proponent for apptying for ToR
(Violation) with following reasons:

1. To rciect the EC-Amendment application with a condition that "PP shallapply forTOR- violation in accordance
with MOEF & CC OM dat@d 07 .Ol .2021

2. To inform GPCB to take credible action agsinst tha unlt for lhe said notificstion.

Thereafter M/s. Ashapura Perfoclay Ltd. Bhujapproached Hon'ble NGT (Vl/z), Pune foragaimt action laken by SEAC & SEIAA
for processing applicalion ot M/s. Ashapura Pedoclay Ltd., Bhuj dsted 13.09.2023. ln this regard Hon'ble NGT had issued order
vide pel,tion of OA no. 11Of2O24 (WZI, Pune dated 3.12.2024 issued as under, rec€ived to this omce on 09.'12.2024:

At this stage, we are oot inctined to deyiate lrom the SEIAA as it has decided to trea, the case in 'violation' catagory
because therc is cerlainly addifion of awo now suvey nombera being sought ln the EC by the application dabd
13.09.2023 submilted by the applicanl Tttarcfore, the leamed CounEet fw the appticant also ag.ees thaf lhrs case ,b
trea|Ed in 'violation' cabgory, Finally , Honorable NGT mentionod "We drir"cf .sspo ndent No.z - SEIAA to consider the
application of tho appticant daf€,d 13.09.2023 and decide the same withln a period of one monlh, tailing which il any
gievance is left wiah the applicant, he may apprcach us again",

Accodingly, SEAC was informed to submit revised recommendalion vide SEIAA letter dated 9.12.2024, which SEAC has
forwarded TOR violation recommendation vide letter dated 27 -12.2024 with special condition for submitting bank guaranty

oquivalent lo lhe amounl of rcmediation plan & natunl & @mmunv rcsoucf- augmentatbn plan wilh the GPCB prior lo gnnt
of EC including point wisa @mpliance of violalion SOP to be submifted in tinal EIA rcpoi lo be prepared by NABED accredited
consultanl along-with otlEr condilions elc,

Recently authority discussed revised SEAC recommendation dated 20.01.2025 in SEIAA meeting daled 21.01.2025 lot
recommending the TOR violalion project considering Supreme courl.iudgement dated 17 -12-2024 vide WRI petition Civil no.
'1394/2023 clarifying by SEAC to SEIAA, that Honorable Supreme court has already clarified the prospective effect mentioning
by SEAC in their recommendation, which is in accordance with the spirit of judgemenl of Honorable Supreme Court of
lndia.Authority also discussed Hearing matler of M,/s. Orient Ceratech ltd, Kutch vide SCA no. 16256 of 2024 made before
Honorable high court of Gujarat regarding renewal of Mining lease elc. authority observed that M/s Orient Ceratech Ltd have

been issued TOR violation by MoEF & CC dated 03.01.2020 earlier. Authority discussed other matter of Hon'ble Supreme
Court etc.

Alter deliberation, authority decided lo seek legal opinion wrt applicability of headng ludgement and others vide SEIAA letter

daled 22.1.2025, which advocate submitted legal opinion daEd,29.1.2025, submiting opinion as under:

1. The Authority !\ould therefore be well advised to take up for mnsideration the case of Ashapura for issuance ofTerms of
Reference (Violation Case), and grant Tenns of Reference subject to imposition ofsuch conditions as deemed appropriate
from environmental law point of view and additionally specify clearly thal the issuance of Terms of Reference is subject to
llnal o.der that would be passed by the Supreme Court of lndia in Writ Petition (Civil) No. 1394 ol2A23.

Thereafter, proposal was considered by SEIAA, Gujarai in its meeting held on 2910112025 at Gandhinagar. After careful

consideration,

s

-"a

nd its amendment. ToR (Violation) is G
various provisions of EIA Notification dated 14th
ranted for preparing of Draft EIA report with other

t

ons

sE',A.4
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1.8. Date and place of Public Hearing Wll be decided by SEAC

776h SEAC Meeting Dated 07 February 2024

09.12.2024

SEAC Meeting Dated 'l

no.
1.1
12 SIA"IGJ/IND1

81-2
1

'1.10. SEAC Meeting No. and Date:

raised by SEAC meeting No &
date :

1.12. by PP dated:

1.'l 3. Revised Consideration
SEAC No- and Date:

'1.7. TOR No. & Date :

't.1.

'1.5.'1.1. EDS Raised
PP

1.6. Date by

01h1no23
Applied lor ToR

to 08NABET/EIA,/2O2USAO196
SEAC Meeting Dated 07 February

'1.9. Name of accredited Environmental
Consultant & addrBs along with
Acseditation No. & Validity

1.5. Date ofEDS by

'1.6.1.1. EDS Raised
1.6.1.2. Reply by PP

Aqua-Air Environmental Engineers P. Ltd.
(NABET/QCI Accredited EIA Consultant):
403-404, Centre Point, Nr. Kadiwala School, Ring
Road, Surat - 395002
NABET Accreditation Delails:

2. DELIBERATIONS OF SEAC
1. This offlce has received an application vide their online prcposal no. SIA/GJ/|ND1/444'162/2023 dated

13.09.2023 made by projecl proponent (PP) regarding grant of Terms of Relerence [foRF Violation for
preparation ot EIA/EMP reporl.

2. Project proponent (PP) has submitted FormJ, PFR and relevant details/lnformalion
3. This is an existing proied involved in manutaciuring ofMineral Beneticiation as mentioned below and nbw

No of Manufacturing Plants: 01
Brief NoG regarding number of Products to be manufactured considering plant capacity:

4. The projecl falls under Category B of plojecl activity 2(b) as per the schedule of EIA Notification 2006.
5. The pmposal was considered in the SEAC Video conbrence meeting dated 07.02.2023.
6. Projeci proponent (PP) and their Comultant M/s. Aqua-Air Envionmental Engineers P. Ltd.remain

present during video conbrence meeting.
7. During the mee{ing dated 07.02.2023, the projec,t was appraised based on the information tumished in

Form - 1, Pro-Feasibility Reporl, EnviDnment Management Plan and details submitted by efiail.
8. Earlier PP obtained EC vide order no. SEIAA/GUJ/EC/51bY497ZO16, dated 30.07.2016 from SEIAA.

Gandhinagar Unit has abo obtained Certified EC Compliance Report (CCR) vide letter no.:- J-11l43-
2023]ROGNR dated 03.05.2023 from IRO Gandhinagar as per MoEF&CC'S OM No. dated 08.06.2022.
Out oftotal 128 conditions, 57 a€ complied, 27 are Partially Complied, 16 are agreed to comply by the
projecl proponent, 7 are noted by the Unit whereas 12 conditions can'l be ascertained. PP has shown
action taken reporl ofCCR bul notsubmitted, so committee asked to submit the same. Compliance repon
with action taken report fuund Batisfaclory.

9. Unit has obteined CCA vide No. AWH-'I26060 on dated 03.05.2023 valid up to 24.06,2028 of tha Board
at Survey No. 167,166,168, Village: Ler, Nr.Bhujodi, Anjar Bhui Highway, Ta:8huj, Oistrict: Kutch, Gujarat.
Bleaching Cley -'12000 MIiMmth. Now PP has applied for ToR and addition of New Survey No. ,167,168,

Mllage: Ler, Nr. Bhuiodi, Anjar Bhuj Highway, Ta: Bhuj, Distric+ Kutch, Gujarat.
10. PP has submitted that during lasi three years GPCB has issued two Show Cause Notices and three

Notice of OiGction for which PP has submitted reply to GPCB. Also Evocation is obtained aginast closure
order dated 26.07.2018 on 17.07.2m1, 10.12.2021, 2.06.2022, 2O.O1.2023 and t0.05.2023 rEvocation
tor six moilhs.

No.

I Bleadring Clay 7013160-9

End Use

Relining ofedible oils

Ouantlty

r2000

Qu.ntity

144000

t{amc ot
Prcduct

cAs
Number

Nolo: Production Caoacitv will not increase. itwill remain same as oer existino EC & CTE.

i

Product Proflle:

for ToR-Violation: sEl$

o
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11.

12. PP submitted satellite rnap showing that there is nb any water bodiBs. villages. School, monuments elc.
within 500 m radius of the projec-t site. Aerial distance of nearest habitat of LerViltage is @ 1.8S Km. pp
also submitled thal lhere are no Eco sensitive zones within the 10 km 6rea from the baundary ol the
projec{ site. Aerial distanca ofnearest Wldlife Sancluary of Nalional pari(is @ 7.i Km.

13. At Ihe oulset Consultant of PP informed to the Committee that, lhis is lhe case of TOR under violation i.e
ex posl facio approvalofTOR/ EC based on the SOp ol MoEF& CC dated 07-07-2021 and 21i1-m22
for the violation cases.

'14. The Committee noted that the proposal is for obtaining ToR/ EC under violation based on the MoEF&CC
Violation SoP daled 07 -07.2021 and 28.01.2022..Ftr1her MoEF&CC has informed vide its OM dated
04.02.2014 that Hon'ble Supreme Coud has stayed the operation ol aforementioned OMs. Moreover,
SEIM vide its minuets ofthe Joint meeting convened with the Commissioner ofGeology and Mining and
SEAC on 16.01.2024 decided that Violation (ToR and EC) have to wait tittany retief is granted by Hon'bte
Supreme Court or the stay is vacaled.

15. ln view of ihe above, the Committee unanimously decided lo defer lh6 proposal in totalwith following and
consider the same in upcoming SEAC meeting afler outcoms ofthe Hon. Supreme Court :

a. MoEF&CC has informed vide its OM dated 08.02.2014 that Hon'ble Supreme Court has stayed
the operation of MoEF&CC Violation SoPdated 07-07.202'l and28.01.2022.ln connection with
these kindly provide documentary evideoce regarding the relief granted by Hon'ble Supreme
Coud for the slay or the stay to be vacated - once the Order /Judgment by the Hon. Supreme
Court in the matter is pronounced.

b. To submit Land documents for all Survey Number/ Block No.
'16. PP has submitted reply of above query through Parivesh porlal.
'17. This proposal is reconsidered in SEAC VC meeting dated: 19.12.2024.
18. PP along with their technical experuconsultant. M/s. Aqua.Air Environmental Engineers P. Ltd remain

present in the meeting and made presentation before Commiltee.
'19. During meeting. PP presented and Committee noted the tollowing details:

o

ggsgi!L!!cre!!cd!-prq!9.c!99ClPP the case of Ashapura Limited,iled
in NGT, Pune (OA No: 110/2024) on dated: 08.05.2024. And the latest Honble NGT, Pune order:
03.12.2024 in Paru{ it is staled that W lhlis stage, we arc nol inclined lo deviale tam lhe SEIAA as
it has decided to lrcat lhc casc in 'violalion' catcgory bccause lhcro is cottainly addilion ol lwo suNey
numbers being soughl in the EC by the applicalion daled 13.09.2023 submilled by lhe applicaot.
Therefore, the learned @unsel lor the applicanl alsp agrcos lhal lhis casa r:t r@atod in 'viohtbn'
category. We direcl respondenl No.2 - SEIAA to @nsi&r lhe application ol tha applicdnt daled
13.09.2023 and decide lhe samo wilhin a petbd ol ono mqtlh, failing v*tich if any grievance is left
wilh the applicanl, he may apqoach us again',

We hope you would llnd the same in order and request your kind selfto Consider & Grant our TOR-
EC Violation Project file vide proposal no. SINGJ/IND1/444162/2023 ofAddilion of Plol (Survey No.
166 & 168) in existing Mineral Beneficiation of Bleaching Clay Unit of M/s. Ashapura PerFoclay Lld.
At Survay no. 167, Village: Ler, Nr.Bhujodi, Anjar Bhuj Highway, Ta:Bhui, District Kutch, Gujarat for
further procedure and oblige.

To submit Land documents for all Suwev Numbe/ Block No: Exisung Survey Number 167:
1'1 1994 Sq m and Proposed Survey Number 166: 40,500 Sq m and Survey Number 168: 39,659 Sq
m having Total Plot Area 1,92,153 Sq m, The details of Land possession of survey No: 166 & 168
are as under:
Copy of Form M-2 dated: 16.1 1 .2019 for survey No: '166, Vill: Ler admeasuring area of 40500 Sq m
in the name of M/s Ashapura Exports Pvt Ltd. Furlher lease deed dated: '14.07.2014 between [I/s
Ashapura Exports Pvt Ltd and M/8 Ashapura Volclay Limited for survey No: 166, Vill: Ler
admeasuring area of 40500 Sq m for a period of 30 years, Moreover, Notarized undertaking dated:
10.02.2015 regarding name chaoge trom M/s Ashapurd Volday Limited to M/s Ashapura Perfoclay
Limited.

.ix

5

o

Copy of NA dated: 09.'10.2004 for survey No: 168, Vlll: Ler admeasuring area of 39659 Sq m
mentioning purpose as industrial in the name o'f M/s Ashapura Volclay Limited. Further, copy of7-12
dated: 16.12.2010 for auley No: 168 Paiki 1, Mll: Ler admeasuring area of 31400 Sq m in the name
of M/s Ashapurs Volclay Limited and copy ot 7-l2 daled: '16.'12.2010 for survey No: 168 Paiki 2. Vill:
Ler admeasuring area of 8300 Sq m in the name of M/s Ashapura Volclay Limiied.

. Copy of ROC dated: 27.11.2014 in the name ol IWs AshapuE Perfoclay Limited.

. Board Resolution dated: 29.05.2014 on letter head ol M/s Ashapura volclay Limiled for name

Pagc 3 ol'20
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Company ;l.:] ClearancE vide lelter: SEIAAJGUJ/EC/2 (b)/497 12026 Oaledt 30
July 2016 for existing unil and SuNey No. 167, Village Ler, N.. Bhujodi, Anjar Bhuj Highway, Bhuj
Taluka, Kutch Distdcl.

Company has constructed new plant building & shed and installed the line -7 & 8 instead of line.1 &
2 at Survey no. 166 & 168, Mllage Ler, Nr. Bhujodi, Anjar Bhuj Highway, Bhuj Taluka, Kutch Distric{
without prior EC amendment in existing EC. But Prcduction of bleaching clay is not produced morc
than consented permission.

So, We apply for violation ol TORS of M/s. Ashapura Perfoclay Ltd. Located at Survey No.
'167,166,168, Mllage: Ler, Nr.Bhujodi, Anjar Bhuj Highway, Ta:Bhui, District Kutch, Gujarat.

We have installed new produc{ion line 7 & I at Survey no. 166 &168 with discontinue of old line 'l &
2 at Survey no. 167. Survey no. 166 & 168 are not covered in existing environment dearance.

The old line 1 & 2 was established with produc{ion line 3 & 4 at the same place. lf The company have
to go 6r shut down line 3 & 4, in such silualion all produclion activity will gel dislurbed. So new line
7 & 8 has been installed al Survey no. '165.

Last Production Data
YEAR PROOUCTION

(MT/Annum)
EXCESS

PRODUCTION
(MTrAnnum)

EC & CONSENTED
QUANTITY

(MT/Annum)

2018-2019 (Aprll to l,larch) 94246 Not Exceed 144000

2019-2020 (April to March) 96423 Not Exceed 144000

144000
't44000

144000

2020-2021 (Aprll to lrl.rch)
2021-2022 (April to irarch)

103,185 Not Exceed

94258 Not Exceed

2022-2023 (Aprll to March) 89544 Not Exceed

2023-202i1 (Ap.il to ilarch) 91'139 Not Exceed 144000

2024-2025 (April to
Novemberl

60041 Not Exceed '144000

YEAR PRODUCTION
(ilTrAnnum)

EXCESS
PRODUCTION
(t{TrAnnum}

EC A CONSENTED
QUANTITY

(MTrAnnum)

20. ln addition to eadier mentioned adions hken by GPCB, additional three SCNS daled: 02.12.2023,
06.03.2024 & 10.O9.2O24i two Nolice of Directions dated: 16.06.2023 & 20.09.2024 were issued.
Moreover, revocation is also issued on datet 14.03.2024.

21. Committee deliberated on Product profile, Layout plan, Storage delails, Process safety, Fire safety, water
balance & waste waler managemenl, Flue gas and process gas emission & Air Pollution Control System,
Hazardous wasie matrix, EMP, CER, Green belt, etc.

22. Committee noEd that there will be no change in production capacity, water corcumplion,
generation, flue gas emission, process gas emission, hazardous & other wastes generalion and it is
per existing EC/CTE/CCA.

23. Committee noted the content of MoEF&CC'8 OM dated; 12.11.2020 in which Para-s it is mentioned as
under
'ln this l€gad, while considering the applications for Environmental Clearance under the violation
category as per the provisions of S.O. 804(E) dated: 14.03.2017, the EACa/ SEACS may insist upon publlc
hearing to be conducted only for those categories ot projects for which the EIA Notitication, 2006 itself
requires public hearing to be conducted.'

24. Committee asked to submit the following details:
/ ln submitted produdion data, submit details of break-up of production taken wrt production lines.
r' DehiB of applicability of public hearing.

25. Later on PP submitGd the following detrails through email datet 21.12.20241
/ Details of poduc'tion line wise prcduction tsken by the existing unil wtrich is as under:

Sr.
No.

Llne
-0t
Pro
d.

Line-
02

Prod.
(MT}

Llne-
3

Prcd.
(MT}

Line- Line-
6

Prod.
(MT}

Line-
E

Prod.
(MT)

Total
Prcduc

tion
(MT}

Line6
Prod.
(MT)

Line-?
Prod.
(MT)

1

(MT)

1

rEt'n

July 21 to
Sep.21

Prod.

0 1690 r*r 4905 6633 5845 0 0 24734

s{
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0 22625

0 ,t7*r1

/ Details of applicability of public hearing. PP has requested lor exemplion from public hearing in

coniext to MoEF&CC'S OM dated: 03.06.2009 and 12.1'1.2020 with following reasons:
> There is no any adverse effect on local environment and Iiving.
> lt is case of addition of two plots which are adjoining to existing area.
> Replacement ofold machineries.
> No any production activities commencad.
> In future also there will not be addilional pollution load thsn granted permission.
> Further, for our industrial activities, itself public hearing is rEquired under EIA Noli,lcation

2006 and we have already gone through this process, conducted Public Hearing,
complied and resolve all representation received during hearjng and finally obtained EC in
2016.

> As it is adjoining plots ofexisting plant premises, both plot areas covered under EIA study
(10 KM radius concept) and same was considered during public hearing at the time of
granting original EC

> There is no increase in manpower as old plant manpower will work in new plant.
> No domestrc effluent also increased
> No change in Process and Technology
> Total produclion afler commencement of new plant will be well within permitted quantity in

EC
> No any adverse impacl on environment overall.

iil

:1

26, Committee noted the reply of PP and as per moEF&CC,s OM deted: 12.11,2020 regaIding
publiq hearing, SEAC also noted thal therc hae be€n no incrcase in production or in any othcr
p3Bmetdr. The only reasori for violation is the replacement of old line with new line wa5
caftied out in the plou land without p]ior pemisrlon of EC and no production has been takcn
using this newly laid pipeline. SEAC took note oI provision made in the above quotcd OM o,
MOEFCC, which docs not makc it mandatory to conduct the public hearing but guides SEAC to
consider lhe same, in case of violation, depending upon the meril of the case.

Committee is of the opinion that public hearing is exempted as the unit has already ca.ried
out public hearing for manufacturing of bleaching clay and it is case of the Eplacement of the
production line is as perlhe order ofHon'ble NGT. Committee found the presenlation and submission
of PP satisfactory.

2 0 0
Oct. 21 to
Oec. 21

3
Jan.22lo
Marc.h 22 0 0 5374

5590 5204

TP]O

5951

TfE

5880

5870

0

3

4 Apt.22lo
J'une 22 0 u 5465 5424 5851 5870 il

0

6

July 22lo
Sep. 22

Oct. 22 lo
Dec.22 0 57155615

5'159

0 5704

0 5876

0 5325 6851

o 5421 5590 trtT.]

5070 4045 5885

5850

il

0

0 07
Jan. 23 to
March 23

5913

5825

22614

20704

23056

23'170

0

0

0

0

0 22444l:]
Apr. 23 to
June 23 0

5837 59509
July 23 to
Sep. 23

0 il 5520 5668

5785

0

0

010
Oct. 23 to
Dec. 23

0

tr[Ft'11 Jan. 24 to
March 24

0

0

0

0

0'12
Apr. 24 to

June 24

5515

5857

0

0 5320 5389 5885

0 5555 5533 5930

5675 58450 5482

5566 5845o : 544713
July 24 to
Sep.24

o i 22X73

2297 5

22379

22A59

IEI:IrE

0

0

0 22901

0

0Oct. 24 to
Dec.24 0 0 3393 3601 3S45 387014
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3.
\Mll be carried Out baseline studies and risk analysis, including online and oflsite emergency plan, carbon
sequestration details, detail EMP, various mitigative measures for controlling dusting during handling and
transporlation, will be incorporated in ElA.

ANALYSIS E lTS MITIGATION MEASURES IN GENERAL AS GIVEN IN EIA REPORT

EIA x This is

\Mll be i in EIA

Sr.
No.

1 1

2 66 I

IF IT IS EXPANSION WHETHER CCR'EARLIER EC COMPLIANCE GIVEN:
RemarksBrief lnforYnationlDet8lls

LJnit has earlier EC,
Vide letter No.
SEIAAJGUJ/EC/5(by497201 6
Dated: 30 July 2016 for Bleaching
Clay: 12000 MT/Month, Bentonile:
13000 MT/Month Manufaduring Unit.

lelter no. and daG & obtained from
MoEF&CC/SElAA.l

(ECldetiailslEC

ParlicularsSr.
no.
1-

Unit has earl'rer EC,
vide tetter No.
sErAA/GUJ/EC/5(by4971201 6
Dated: 30 July 2016 for Bleaching
Clay: 12000 MT/Month, Bentonite:
13000 MT/Month Manufaclurinq Unit.

2 ln case EC not obtained for existlng
Copy of lirst CTE (NOC) & CCA obtained from
GPCB i.e. befoE 14rc9f2006. (For justitication

that you have not obtrained EC for existing
projecl).

proiect:

l
(S) Scientist- "C", IRO Gandhinagar,
MoEFCC Site visited of M/S.
ASHAPURA PERFOCLAY LTD. At

concem authority (IRO-MoEF&CC/MS'GPCB)
for existing EC, CCA as perthe MoEFCC'S OM
no.F.No: lA3-22l10120221A.111 [E 1772581 dated:

Dr. Yogesh Kumar (DePutY Director

q ,|No. 167 1

fiom thecertilied nce Repott

oan6no22. Ler

7

Name of Product!

Blesching Clay

End usc P.odrct

Relining o, edible oils
and petroleum

4.

PRODUCT PROFILE AND BRIEF NOTE PRODUCT PROFILE
CAS No. Quantity (MT/monthl

7013t60-9 12000

,800
Note: Production Capacity will not increase, it will remain same as per ex

* Brief Note ofProduct Profile:
No of Manufac{uring Plants: 0l
Briet Note number of Products to be manufactured

DETAILS (COST'LAND PERMTSSTON ETC.)
Total cost of

Sr.
No.

1

o

Total

tn
Priticular

Number 1

Total

EC&

Cost (in Cr)

f-- r".!sf --.l
I 2.eg cror€s I

il:IETE
Rent Land & Other

0.0Buildino
Plant & Machinerv 0.0

EMP 0.0
2.68

Details of Lend / Plot ownership detailsi (Linking between Land ownership and PP is required.)
Total Plot area

of Cost:

l(1t}.

Eristing:
Survey Number 167: 11'1994 m2

Additional:
Survey Number 166: 40,500 m2

Survey Number 158: 39,659m2

_ _ Total Area:i,

Renl agreement, lf any; Unit have Valid CCA for Survey No. 167
NewSurvey No. Survey No. 166: Application No. 201051 16338874 Order no. 535 n1n'l116l2019
New Survey No. 168: NA: NAA/28/234ODOO3-2O04

Other documc
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I Summary of CCR and Time bound action
taken reporu plan of conditions i-e partly
complied/ non-complicd

,

Nr. Bhujodi, Anjar Bhu.i Highway, Ta:
Bhuj, District Kutch, Gujarat Dated
'l3th October 2021 & The Certified
Compliance Reporl Received 29rh
November 2021.
Unit Have Valid CCA GPCB Vide
Letter No. AWH-126060 lssue Dated:.
03/052023 & Valid up to 24nin028

latest Consent to Operate
(CTO/CC&A) obtained from GPCB along with

Details of lmprgvcment notice, Show- causa
notice, Notice of direction, Directions,
Closu.e direction etc. issued by the GPCB to
the existing unit in last 3 years. Details in labular
formal comprise issues, actions taken and
curfent status-

the latest XGN screen shot.As

Details

and va

No. ActOut Type-Date-Out No Legal Date

291O6t2021

1910'12021Nol-2OlD2DO2l-5A4247
Not-1 1/08/2021 -597679

2U02t2021
11t08t2021

Notice
Notice

lnspection
Date

4

5

'I D021

08110t2021

I

0211212023

16l06nO23
10n5DO23
2UO1nO23
2210612022

o4n4no22
1

Rev -1 9 rcl r212'l -595 402

Scno2l12nO23-759834

Reu49112nO21SOa475
Scn-04t0412022$37560
Reu-23n6n122575935
Rev-2on1nO23-701439

1 741642
124Not-

SCN

scN

Revocation

Notice
15n9n023
261O412023

161O3t2023

4117
I

t0
Details ot Public There is one case disposed recently on at Civil court, Bhuj. Appeal

922018, Ashapura Perfoclay Ltd T/H Viren Girishbhai Gor as
petitioner Vs Government of Guiarat and The Mamlatdar oflice, Bhuj.
Status: Oisposed oll

Com
Detiails of lltigation pending
before any court of Law
against the Project (lf any)

There w€re two cases tiled at NGT which is disposed, details as
following

Original Application 669/2018 Party Name Maryada Amrutlal
Becharlal vs State of Gujarat which was DISPOSED oN
29t01n021.

Appeal 402019, party name Marvada Amrutlal Becharlal Vs
Gujarat State Environment lmpacl Assessment &Or which
was DlsPosEo oN

Commcnts:
CCR is not applicable, as it is ToR-violation application. Further, the details of action taken by GPCB and

HEARING APPLICABILITY AND

!:-

Main lssues rsised by stake
holders

Commilments by Project praponent rnd
Action Plan

This is TOR Application

Comments:
Public

SITING CRITERIA DETAILS THAN GI

t

Action Plan

j.

Aerial
Distance in
kllome!Br
(ADDrox.)

Sr.
no.

Environmental
Sensltlvity

Slting criteria as per
cPCB guidolines dat d:

05.06.2022 & ltE
amendment

Name/Specific detaib

Should be more than 0.5
km . 185

1 Habitat (Residential Area) LJnit is located at
commercial and area of

1. Ler Villaoe
106

a7

1. Marine National Park
2. Khijadia Bird Sancuary

2 Eco sensilive zones

7.1

60

National Park: Bhuiio Hill
Reserved Forest Banni

Grasslands Reserve

Wild life
sanctuaries/National

Palks/ Reserved Forest

12.72
Waler

Natural Nallah/Drain

Should be more than 0.5
km

No Natulal Nallah/Dmin
within 0.5 Km

4

i
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Ler Dam
Harmisar Lake

Lake

1.8

8.6

Like,/Pond,/Wetlands

Water supply
Tanks,/Reservoirs

Nocafialwithin05Km
Should be more than 0.5

km
9.7

9.8

10.'t2

1.9

9.5

9.5

3.1

60 Km

1. Historical building: Aaina
Mahal Palace

2. Historical building:
Pragmahal

3. Historical building:
Chhatadi Bhuj

4. LerVillage Primary
- School

5. MuktaJivan Swamibapa
Mahila Arts &amp

5

rda

7

8

Protected
Monuments/Heritage

sites/Public Buildings i.e
School, colleges. etc.

National/State Highway
OR Express way

Coastal Regulation Zone
(cRz)

(ln case of Coastal area

Ground water table in
meler

S.H 48 Mundra Bhuj Road
N.H 34'l Bhujodi Highway

GRZ is not applicable
(Gulf of Kutch)

9 Railwev Line Kukma Railway Line
10 Air Port Bhui 11.0

Commenl6:
SEAC has deliberated on siting cdteria i.e habitation, river/ natural drain/ lake/ pond/canal/ reservoirs,
protected monumentv heritage sites/public buildings i.e. Schools, colleges, Coastal Regulation Zone (CRZ),

-eJg--CEJg.q !:g s?lisFgtory.
APPLICABILITY OF GENERAL CONDITIONS AND COMMENTS WITH SPECIFIC CLARIFICATION OF

MOEF&CC GUIDELINES: Any proiect or activity specified in Category'B'will be appraised at Cenkal
EB 'A' if in whole or in within 5 Km radius from the of:

Sr- Particulars Aerial Oistance in Km
No

Protected Areas notifed under the
wldlife (Protecrion) Ac,t 1972 (53 of
19721

There is no
Project site.

Sanctuary in l0 km radius of

1: Kutch Desert Sancluary & Wld Ass Sancluary: Approir
150 km

CP,S-PA (Critically Polluled There is no CPA/SPA (Critically Polluted
Area/Severely Polluted Area) as
identified by the CPCB

Ec, sensitive ar€as as notified
under sub-seclion (2)ofsection 3 of
EPA-1986

Polluted Al€a) in '10 km radius of the project site.
Rajkot Approx. 150 km

Ahmedabad: Approx. 290 Km
Therr is no Eco se.tsitive areaa in 10 km radius of lhe
proiect site,
'l: Kutch Desert Sanctuary & Wild Ass Sanctuary: Approx.
150 km

lnterstate boundaries
inlemalional boundaries

and There is no lnterstate boundaries and internatlonal
boundaries in l0 km radius ofthe proiect site.

SE

c'l

4

't:

Comments:
As per MoEF&CC'S notification dated: 25.06.2014 and as per details submitted by PP, General condition is
not applicable.

Ensure compliance of category as defined in the amendment to EIA Notificatlon, 2006 vlde SO ,599
(E) dated 25r06r201it. l.e.
Condition. of .mall unit!:

Sr no.

2

Conditlon

Waler consumption less lhan 25 M3/day;

Fuel consumption less than 25 TPO:

Compliance with
justlflcatlon

This is 81"2(b):
Category Projecl
Bleaching clay
manufacturing Unit.

cale ol5 unitr and oubide the

I'agc ll ol'20
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3 Not covered in the category of MAH as per the Management,
Storcge, lmport of Hazardous Chemical Rules (MSIHC Rules), 1989 as

undertaking submitted wilh EIA report.per the

Commenls:
As per MoEF&CC'S notificalion daled: 25.06.2014, thecondition of smallunits is not applicable as itiscalegory i

11 AREA ADEQUACY AND COMMENTS:

Arca of & Area

ihA

Sr-
No. Name of Struclures

Arca in (sq. m.) Rcquired arc! Percentage (%)
tn

1 s Office 695 6.95 0.01
2 Electric Panel Room 44.4 44.4 0.04

3 Time Offce 27 27 0.02
4 [reter Room 1 'I 24 0.01

leen 451 83 451 a3 0.41

6 Rest Room 12.96 12. 0 0,
Main Oflice Build 534-8 534.8 0.48

1. 921.',| 0.82

Pallate Shed 405.38 0.36
We h Office 12.25 12.25 0.01

Silo Shed 500 0.45

7

I

10

11

12 Scrubber Silo 27 27 o.o2

Shed 173.47 173.47 0.15

14 Neutralization Plant-l 1370.88 1370.88
Neutralization Plant-2 2047.29 1. 86

16 Spent Acid Tank and N, Storage Tank 449.43 449.43 0.40

17 Acid Tank 34.56 34. 0.03

Tower 8.75 4.75 0.01

19 Granulation Plant 1672.56 1672.56 '1.49

20 Acid Activation 't297.45 1 .16

2 Aclivation Plant 1200 '1200 107
22 Granulalion Plant 3069.08 2.14

Electrical Control Board Room 126 126 0.11

24 Pulverizalion Plant 3369.91 3369.91 3.01

25 Acid Activation & B.T.X. Plant 1751.64 1 1.56

26 Acid Activation & Acid Dilution Plant 1545.22 1545.22 '1.38

27 r Bin Shed 1346. 7 1.20

28 Plant '1107.86 '1107.86 0.99
29 Pulverization Plant 1480.27 1480.27 132
30 Pilot nt Oflice 348.67 348.67 0.3'1

New Finished Goods Godown '1.07

Fi 1591.4 159'1.4 142
33 ed Goods Godown 't413-98 1413.98
34 Boiler Shed, Lean to Shed, oflice, Canteen,

Waste Material Storage Shed & W.C., Bath
& Urinal ljlock

1687.23 1687.23 1.5't

J5 Electrical Panel Room, D.G Room & PCC
Room

654.81 654.81 0.58

Plant 'I o.17
7 Panel Room & Sto.e RM 26.56 26.56 0.02

House 75.68 75.68 0.07

Fuel & Acid Sloraqe Tanks 960.67 960 67 0.86
4o Petcock Silo 276.31 276.3',i 0.25
41 Petcock Storaoe Shed 621.09 621.09 0.55
42 1 0.10
43 W.C. & Bath Block 24.6 0.03

44 Time Oflice 6.95 6-S5 0.01

45 Maintenance E1.25 41.25 007
46 Paoer Godown Shed 605.44 605-44 0.54

R.O. & U.F Shed 234.'12 234.'t2 0.21

48 Filter Press Shed 145.86 145.86 0.13

49 Lime Treatment PIant 424.',15 424.15 0.38

i.{.
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129 36 12S 3650 Clarifier Tank o 1?-

5'l
52
53

54
55
56

18

2118 69

0.o2

100

2.98

12.26
43.O2

7.80
1Lime

Raw lva
Fire

Pond Area
1,1r,994

7
1 7

18

2118.59
.24

4A183.7

1.11,994
13?33.?

Surv$y No. 167
Total

Percentaqe (%)

Sr.
No.

Area in red aSr. No.

I

1 1

tnNa

I

2
J

,1

t,

2

5

3

4

7

8

Area in lsq. m.) Requlred area

3 '17

Filtralion Plant 2. Nos

Bin Are Control

n [rain

5 3s.02

3

MEE Shed &

Arca in lsq. m.) Percenlage (%)

tn
00

1439.001

34270.OO34270.OO

39,659.0039-6s9-00

3.63

100

86.41

10

14

11

13

12

,!0,500

'15

3117

40,500

Survey No. 168
of Strucluros

Sr. No 168
Belt Area

Road & Area

Shed

House

Neutralization Plant
P & D Section

Granulation, Dilution, Add Activation Plant,

Tank FarmAcid

62't.22

4815.99

67't 31

92.75
80'1.25

40'l
2200

09
59.

Requlred ar€a

4815.99

tn m
621.22
671 31

92.7 5
801.25

51

623.09

40',1

59.57
2200

11.89

t.oo

12.68

0.23

I

1.54

0.15

100

41.22
7.70GrEen Bell Area

Road &

:;urvey No. '158

Total

Survey No. 166
Name of Strucfuaes

6.
6.

Survoy No. 166
Tolal

,l
1

2
rl

1 1l 994

153.0Total I 1

a!

Commen's:
SEAC has examined it w.r.t,to total monthly ploduction, maxtmum products, manufaclured per month, the
tctal raw material required, weekly storage rcquirement of each raw material, their mode of storage, their
compatibility (flammability, corosive, loxic), area needed by each raw material, one week storage of finished
goods. Are_q.gqqqu_acy, from oyerall-safety-P9-Isp_eclv_e,- hqs bee! prov_lEed.h pPpggCl_qld !s satisfactory.
GREEN BELT CONDITIONS ANO MEASURES ALONG WITH AREA:

Proposed: 23660 m2
Total: 54410.5 m2

Details of copy ot permission letGr ol concern GIOC/ Pa
cale of grEenbelt development oulside lhe premises: NA
Comments:
The PP shall develop green belt within premises (64410.5 Sq.

before SEAC, Green belt shall be developed with native
lhe pollution abatement as per the CPCB guidelines. ltsh

in consultation wilh GPCB.

Total Plot area (Sq meter) Total Gi?en belt arla (Sq
meter)

Survey Number ',67: 111994 Eristing:40,750 ;;i

% of Greenbelt

Total 33%
Survey Number 165: 40,500 m2

survey Number 168: 39,659m2

(in

I

I
350 910

13. EMPLOYMENT
Permanent Contr ctual

nchayauolc. Ior graenbelt

I'agc l0 ol'20
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SOURCE OF WATER SUPPLY WITH QUANTITY AND PERMISSION (DETAILS OF CGWA IF
Source of w.te, supply: GWL. NO/GWUKUTCH/RENErNAU2O2O-?1 1127 4
Total Fresh waterquantity (KLD): 722.0 KLD
P€rmiasion of concerned authority (Narne and quantity (in KLD): CGWA Authority, NOC no

CGWA/NOC/IND/REN/1
TER CONSUMPTION RELA

Category As per Valid CCA Water Consumption in KUDay Rernarks
Oomestic 10.0

Gardening 245.O

lndustrial

Process

Washing 0.0

60.0

0.0

0.0

lndustrialTotal

Grand Total(A+B+C)

Note:
Water consumption and waste water generation will remain same as per Existing EC & CTE.
Commenas;
PP has submitted the above waier consumption which is calculated

- 
- ea'5.0 

-

995.0

- 
-- 

izeo.o -- 
-

lhe wolst case scenario and
nt shall

As per valid CCA Waste Water Generation (KUDay, Remarks

8.0
I

I
I

i

6

in no case the water
WASTE WATER GENERA

Domestic
-- -ti,Ousfria-- - "

Process
-Waitrins

Boiler
'Cooling

Others (Scrubber)

o.o

8.0

o.b

o.o

Total lndustrial
waste water

Total [A + BI

54s.0

553-0

Nole:
Water consumptlon and waste waler generation will remain same as per Existing EC & CTE.
Justilic8tion ln case of increase/ drastic leduction in wastewatcr generation than water
Consumption:

Tolal Water Consumption is 1250 Kuday. Domestic consumption is 10 Kuday and lnduskial
consumplion is 995 Kuday.

lndustrial Waste water generation is 545 Kl/day and Domestic w^.v generation is I Kuday.
Treated wastewater is utilized tor gardening purpose i.e., 245 Kuday.
Waler consumption in Process is 935 Kl/day, out of which 147 Klday is utilized for washing in Acid

Aclivation and 281 Kllday as Moisture with product and 60 KUday is ulilized in Boiler for Steam
generalion.

Comments
PP has submitted the above wastewater gene,ation which is calculated considering the worst case scenario

cas-g-tjle !!r_s]9w'atqg.e_lf9lgli9!_$41_!9!glcegd- the same which is lound satisfactorv
17. SIMPLIF IED WATER BALANCE OIAGRAM

t,r t

Boiler

Others (Scrubber)

Cooling

Category

.#i

l)agc ll ol'20
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&0 Xll:l,.rnd

1675 l[/dr'l

Ef c.it i r6..r !lr.t
(683lqdryl

is. i ti:/dn1

16lrl wlt r C Dplion l3slio larD (FE.h: ?32 Xl/drr - R.ui.r S!a.O lilo)

lffirric ra,O li-C
:iL)

Lart ..r.[no:l in ,ro..rr
lr68 H./D.fl

3oti.r
[!5 - :!S:./drl.]Os5lil/rr!,EtrrrirldlslElco (:{7

li:-lir.,1

KLT

I

I

I
,

(i:r r(! .ri)

t

AND ITS CAPACITY

3.?1lln G:Ch

ar !3.9 iil.rdry)

(?5 :{'-l,dr..)

Sr. no.

'irir

EmJani o!naretlon -,..............,.
lyetrr Cons$mptlon _
Raalcla wrtrr -

Nole:
Waler consumption and waste water generation will remain same as per Existing EC & CTE.

As per Valid CCA:
The quantily of industrial water consumption 995 KLD (Fresh: 720.0 KLD+ Reuse: 27

Permeate: 200 KLO + MEE Condensate: 75 KLD).
lnduslrial Eflluent Generation: 545 KLD.

BREAXUP OF WASTE WATER DISPOSAL (qo_ MEs_19 & INDUSTRIAL

GI

t:!

5 KLD (RO

18.

19.

2A

2.
Tota I

8.0

Quantity
KLD

Facility

STP & Reuse in Gadcning_ 
-_

55
MECHANISM AND METHODOLOGY OF STREAM SEGREGATION

lndustry Shall operaG ETP followed by RO adequately so that treated industrial effluent shall be reuse /
recycled wilhin process.

Out ol total RO permeate 445 KLD around 200 KLD Shall be reuse back into process along with [rEE
Condensate 75 KLD. Rejoct from ROll 10o KLD shall be subiected to MEE.

Remaining RO Permeate 245 KLD confirming to above standards shall be discharged on land ior

- greenbelt develoPm€nt-within Premises. -

STP AND/OR ETP SPECIFICATION AND DESIGN
STP: 8 KLD
Design Copy: 8.0 KLD

STP: Sewage gtnerated during operation phase shall be treated in proposed STP and treated sewage will
be reused wilhin

WATER
> lndustry Shall operate ETP followEd by RO adequately so that lealed industrial effluent shall be

reuse / recycled within Process.
> Out of lotal RO permeate 445 KLD around 200 KLD Shallbe reuse back inlo process along with

i

I

I

I

To RO sEgr I
(5{3 xl/irt)

Trutrd rvalar
r!r)'ala ln ProccBa

lJ'r !i- r r

Ttrat!d rtr.alEr
r.uEcd h cBD
llr t r:t;n tr)

:oRO&.gr ll
[?:C liu.t.y)

A.O It R.i..r
To !!!t

(lcc xlldry)

):t:
(iCl XL,rd.9

21

_ _ry!Fl-ca!de!-se!9.Z.5. 1!!p. Bej. rllretr. RO-ll 100 KLD shall be !ubjccleqjg_l4E E.

l'agc l2 ol'2{}
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to above standards shall be dischaEed lirilana foi

FRESH/REUSEO WATER
sumh-afi or witir idquircment Quantity

KLD

REUSE, REOUCE, RECYCLE RECOVERY MEASURES ADOPTEO
Reduce

Sr. No.

Remarks

I tlem I ouantitv I % oercentaoe II l_' -r- It - :-l _- ,:--r l------:l

2

No-

No.

Item

llem q!!n!4v
80 O KLD

7" pelggAqs"-
6.4RO Treated

Rccycic in

dAs PerVal24 FLUE GAS
Sgurce of
emission ht

Po

Sta
Heig
(Mtr)

ri

llm
Common

Stack

parameter

FLUE STACK

lpctrl -

As Per CCA Proces8 Gas Emlsslon

t..:

APCM

Air Pre Heater + Multi-
Cyclone Separator + Bag
Filler + Water Scrubbe.

Acoustic Enclosure

ck I Type of fuel

Il__,
r Valid CCAI-IST

sR.

-tlq-
-t. - RemovedBoiler 1 & 2

(3 TPH each)
Existin 9_

ll1.P4
Bo
(6
Ex

2 iler
PH)

3

-4

5.

Itin
T
ts

Boiler 4 (6 TPH)
__ __E!s_thS __
Boiler 5 (6 TPH)

New
D.G Set

(500 KVA)

SOz,
NOx

PM,

RemovedD.G Set
(630 KV_A) Existing

11

PM, SOz,
NOx -_

PM, SOz,
NOx

6.

I

Note:
There is not required any additional flue gas emission for violalion application, it will remain same as per
Existing EC.
Commen's:

. The poposed fuel to be used is approved fuel for the requirement of the heat energy and
proposed the Air Pollution Control measures and stack height so as to achieve thc emission

__.......,...-_!_qlm_spqsqlledbythecompelentautho-ritiesarelo!!dsat!_sfactory.. ..
PROCESS GAS EMISSION

7t DGSeI
Exis

-l --staci 
aitlc.rrea

Ito
Srack
h€ight

Parameter Permissiblc
Limit

RO Stage ll
Permeale
Recycle in

l\ilEE
Condcnsale
recycle in
orocess

120-0 KLD

75.0 KLO

9.6

6.0

2

HSO: 40 liter/hr

Coal =16
Lf_T,{D_?y_

Coal =16

1250.0

. qt'antity to bp_.rE9y9le!.IQ____
Total fresh water requirement (C)
Ensure Totalwate equiremcflt = Recycled w.ter + F]e3h waler
i.e.A=B+C

..._....-._.. 5?8=0. . .....- .- 722.0

Totalwater requirement for the
project (A)

064
19.6Reused in

sR. NO.

. ,,,, i
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I-vPrq-glP-'!99$.--.-
Amlnation

SafctLmcasures inc ludi ngl\gto m a ti o n
Not Applicable, this is bleaching clay manufacturing Unit.

l'agc 14 of 2(,

Particulate
Matter

,|50 mCyclone Separator+
Filler

150 mg/Nm3

is6;sit'ini3--

15
meler

'15

meler

Particulate
Matter

Particulate
Matter

Pulvedze|l&2 _
Pulverizer 3

Pulvedzer 4

Pulverizer 5

Pulverizer 6

15
meter

't5
meter

150

Particulate
M

1

15.

2.

pl

14.

10.

't 3.

7.
8.

4.

; ^-'

De Dusting
_Sy9!qr!L1_- _

Classifier
Floolglqa-lgl_

Qry.eJ I 
---Oty_et 2 _

Dryer 3

DRYER 4
_____(s& nd_!y)_

Dryer 5

oryer 7

-HAC \Mrth5-'yeF

Dryer 6 '18

metgI
18

meter
20

Meter

Cyclone Separator+
Waler Scrubber

Cyclone Separator+
Water scrubber

bictririd Seipaiairiri
Water scrubber

Particulate
Matte,r_

Parliculate
Maller

Cyclone Separator Particulate
Matter

150 mg/Nm3

150

150

150 mg/Nm3

-t sO m-gltlmf

21

?_2.

23. 150

Pulverizer I

19. '15
Filler

Parliculate

ParticulaleCyclone Separalor+

Cyclone Separator+
Filter

Pulverizer I
Pulverizer 10

17.

18.
Filicr

Bag Filter

Particulate
Malter

Separator+
Scnrbber

Particulate
Matter

Particulale
Malter

Particulate
Matter

Particulate
Maller

tc
rieler

Cyclone Separalor+
Water Scrubber

Cyclone Separator+
Weler Scrubber

Cyclone Separator+

'18

me!9r-
18

t'articulate
Matter

Cyclone

Filicr

Filter

Cyclonc Sepiiralor+
Filler

Cyclone Separator+ Particulale
MatterFiller

Removed

Cyclone
Watea

150 mg/ium3

Particulate 150 mgi l,
"rr

150

150 mg/Nmi

150

150

18
meler

DryeFS (3 TPH) 18
meter

DryeFg (3 TPH) 18
nreter

Oryer-10 (3 TPH) 18
meter

t:

$sDe Dusling
System al

15
meter

De Dusting
System at

'11

meter
Bag Filler Particulate

Matter
150

atea
Note:
There is not required any additional Process gas emission for violation application, it will remain same as per
Existing EC.

Comments:
The proposed Air Pollution Control measures and stack height so as lo achieve the emission norms

prescribed_by the competent aulhorities_are lound sa
FUGITIVE GAS EMISSION

> Process area will be fully covered.
> Periodic monitoring ofwork area will be canied oul to check the fugitive emission.
> Proper ventilation in storage & production area shall be ensured.
> Waterwjll be sprinkled to control particulate / dusl emission from storage area.
> Greenbelt will be developed along lhe plant premises.
; De-dusting system willbe provided.
> Airborne dust at all transfer operations/ points will be controlled either by spraying water or

providing enclosures.
> All Transfer points will be fully closed.
> Transportation of raw materials & products will be carried out by irolley within premises and

minimum manual materials handling will be caried, so the fugitive emission due to process

activity and material handling willbe minimized.
Comrnenta:
The air pgllutiotr- coltrol_mea su,les p roposed- fo r lqg iti-V9 gas e missio n qfg fqgnd--q?!-slac!9ry

HAZAROOUS PROCESSES AND ITS SAFETY MEASURES

D

i

I

Brominrtion

204



66000 MT

Chlorination
Hvdrooenation
Nitration

?rn

Others- if anv
24.

31

Not
MANAGEMENT (For erample)

this is
VOC EMISSION AND MITIGATION
AND MINIMUM VOC GENERATION

unit.
FOR ACHIEVING MAXIMUM SOLVENT RECOVERY

thit.Not licable this is
30. LDAR PROPOSEO

Not Applicable, this is bleaching clay manufacturing Unit.

32

LoAR FOR SPEGIFIC SOLVENT (For example)
- Not Applicablc, this is bleaching clav manuracluring Unit. __
HAZARDOUS WASTE MANAGEMENT MATRIX

As Valid CCA wasl6 Details
Typc Of Waste Category Quantity

MTrYear

ETP Sludge &
NrEE Salt

Sludge from Wel
Scrubber

t-37.1

Used/Spent Oil t-5.1 1.0 MT

r-35.3 7OO MT Collec{ion, Storage, Transportation &
Site.

NIL Collection, Storage, Transportation &
send to cement industry for co-

--..----p-r9.qes.q!9- .,.--. -
Collection, Storage, Transportation &

DispCt?1.!_o_IgglqtCred lgeydgl,...-.. _.

Collection, Storage, Transportation &
send to cement industry for co-

Mode Of Disposal

Spent Acid B15-I

Evaporation
Residue

l-37.3 NIL Colleclion, Storage, Transportation &
Disposalat TSOF Site.

Notei
There will no change in hazardous waste, it will remain same as per existing EC & CTE.

per

:AA -HAZARDOUS WASTE MANAGEMENT MATRIX

Commenas:
. Hazardous waste management includes colleclion, storage, transportation and disposal at TSDF,

captive/ common incineration, co-processing/ pre-processing, sold to authorized actual users having
Rule-g permission and recycle/ reuse ofwaste. SEAC examined the details provided and found it as

I
Sr.
no.

Type/Name of
non-hazardous

tvrste

Specitic Source of
generatlon

(Name of the Activity,
Product etc.)

From STP

TANK FARM (NON-PESO)

25 KL

40 KL

0.01 use as Manure in Gardening.

Man.gement of HW

Corrosive

Ouantity
(MTrAnn

um)

STP Sludge

Commcnts:
- Othilr wastes management includes collection, storage, transporlalion and disposal by selling to

aclual users and recycle / reuse ol waste. SEAC examined the details provided and found it as per

1

re q!llr9!94-I

34.1

I

I

STORAGE SAFETY MEASURES
Storaqe of Hazardous chemicals in Tanks

i-S" -l 
- ;;;;n-".f", - .1-c"c""ity 

'r 
- | ir,mui. rii 

" l-iiiiiii6-us-efriE-cteristics ot
I no | ':-'- -'- -" -- Tank I Tanls Chemical

2

Benlonite

Lime

_ Gypsum 
_

Sulphuric Acrd 40 KL

TANK FARM (PESO)

i.

L

40 KL

l*t,,'i;4 r,; i 'i&r!, 
i

SR.

NO.
1

2

5.

4.

4 Corrosive & Toxic

I'a3c l5 ol'2ii
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1 HSD 86 KL

s other than Tanks
I cip.iiii or-
I Drum/Baq,
I cytinderr
l_.-_G_EE9_B9ltlq

I

I
2 Flammable

Safety Measurc! tor PESo underground storage lank farm:

storageqf ! zalqoullheln ica I

s'' I Name of chemicatnol

Dlu_l!! Barrels, Carb

umber of
Cylinder,

Glass Bottlc

syE-B..3si 9!9,. .

Hazardous
Characteristics

Chemical

t.e.

-.t
I

----l
lThere is no any !q1a.qo-us ChemicSE_lsed.in this ilicaching Clay Manufactu Unil.

Safety
TYPe of

f or,Hq!z! rdous Ch emic als :

Safety mcasurcs

Flammablc Materlals
. Slorage shall be cool, weil ventilated away from sources of ignilion or

heat. l)revent accumulation ol slatic charge. Protect material from direct
sunlight.

. Store in original container. Keep containers tightly closed and upright
when nol in use.

. Proper label and identificalion board /slickers shall be provided in the
storage area.

. Conductive drum pallets shallbe providcd

. Drum handling trolley / stackels./iork lift shall be used for drum handling.
Separate dispensing room with localexhaust and static earthing provision
shall be made.

. Ground container and transfer equiprnent to eliminate static electric
sParks.

. Smoking and olherspark, flarne generating ilem shall be banned near
storagc area. FLP type light fittings shall be provided.

. l"landling oi malerials from Drufl shall be done only through Mechanicai
Transfer System only.

. Trainrng shall be provided to einployees lor safe storage, handling and
transpiration.

. lMen using, do not eat, smoke or drink.

. Fire Hydrantwith monitor, fire proximity suits, automatic sprinkler
Safety shower & eye wash unit shall be installed nearby area.

. Provision of Respiratory protective equipment (aidine respirator &
& personal proteclive equipmenl shall be available.

. For spills involving small volumes of dilute solution of
Xylene/Formaldehyde/Methanol. lhe following cleaning procedure
used

. Wear appropriate personal protective equipment (PPE)

. Remove any ignition source lrom the spill area;

. Clean lhe spill area with a mixture of water and soap

. Ory lhe spill area with paper towels

. Onsite emergency plan prepared and mock drillshall be canied out.
Sarely sjgn.qggld_qigp.lgying,Do's and Do!!'ts in.l999LlglgVagg..-.-__ .--

. Preventing or minimizing contact between conosive substancEs and skin.

mucous membranes and eyes.
. Corrosive substances shallnot be allowed to come in contact with materi?ls

that may reaat.
. All thc containers, pipes, apparatus, installations and structures used fcr lhe

manulacture, storage, tr?nsporl or use ol these subslanccs shall be

protected by suitable coatings. impervious to and unaffected by corrosives
. All containers or receptacles shall be clearly labelled to indicate their

conlents and shallbearthe danger symbol for corrosives.
. Adequate ventilation and exhaust arrangemenl whether general or local,

shall be pro\rided whenever corrosive toxic gases or dust are presenl

I
i

Hazardous
Chemicals

FLAMMABLE
CHEMICALS

coRRostvE
CHEMICALS

. Personal protec'tive devices shall be used.

. First aid trealment facilities shall be provided and all concemed shall be

instructed lo follow safe praclices such as (a) Prolonged washing wilh
water (b) Removing conlaminalcd clolhing (c) Seeking immediale

,-- medical helP-.:9ele!y-$9y/els A1q-9y91^,q9!el9-!hd!qq p.Igyigg'.-

I

!

:

i

I

i

IJ

TOXTC
CHEMICALS

l'a1.,: I(r ol .:{)
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FIRE LOAO CALCULATION

Total Plot Area:
Area ulilized
Number of Floors

WORKERS SAFETY AND OCCUPATIONAL HEALTH MANAGEMENT
-unit has provided helmet, goggles, sahty shoes, ear mutf, Safety belt, hand gloves to employee and also
provided OHC for employees.
- The workers should be trained for proper use of PPES
- Safety measures in lhe form of Do and Don'l Do should be displsyed atstraEgic locations especially in local
language and English.
- First box should be provided at slrategic locations within the plant.
- List of important telephone numbers should be displayed in flrst aid room.
Fi6t Aid
Take the following steps to tleal a wDrker with heat st[oke:

Move the sick worker to a coolshaded area.
Cool the worker using melhods such as.

-Soaking their clothes with water
-Spraying, sponging, or showering them with water
-Fanning their body.
Pla,rs for Periodic medical chcck!p

. Part time doctor is hired for regular health checkup ofeach employee.

. Pre-employment health check-up i8 icllowed by periodical health check-up with special attention
to occupational health.

. Medical records ot each employee are maintained in prescribed format as per Factory Act.

. Bronchitis and chest diagnostic of worker working near fumaca, EOT crane operator and smoky
environment after every six months.

. The health check-up r,vill be conducted as per the predesigned format which will include chesl
X-rays, Audiometry, Spirometry, Vision Testing, ECG, Blood and urine lest etc.

! t9rS4"9!9_rnS!to!I'9 y'v.!Lr.!_e_._cp_!qgq! .9n

Number ol Contractual person/Labour: 350
Area provided for OLi_Q: ._ 20.o Meter
N-umbe:r--of First Aid PgX-e_s.: ..
Nearest Gengral Hospilal: G. K. General llospital Approl! 12 km
Name of Adigotes to be_slorc in plant:

Comments:
Projecl proponent has provided PPES, Occupational health center (OHC) with adequate provision of
manpower, equipment and operational cost. SEAC llnds it as per the provisions of Gujarat Faclory Rules
1963.

37 DETAILS OF MEMBERSHIP OF COMMON FACILITIES:

Membership lor Common Facility MemberBhip Certilicate issuing agency along with
Date of l66us and va of membersh
Not

TSDF site SEPPL Certificate No. 1200000126
Dale of issue: 09.09.2019

Common Hazardous Wasle lncineration Nol required
Facility
Com.'io-n Spray__Drying Facility ..Nol_rqqugd

Nquelluired
Not required

-Common- UEqFacility
qomnt-o_t!g!!Eyq$gsyqlem.
PESO permission For HSD Storage Vide Letter No.

?_1 s47!ll1 2279 !a!F-{.01 t 1 9 l?o?o
FIRE vV{! be incorplElealll,ElaEepSrt 

_

09 Health Certificate

EMERGENCY MEASURES PROPOSEO AND PREPAREDNESS ACTION PLAN
-E:mergency telephone numbers should be available and display properly strategic locations.

I
-1

riiiiTi i-on npfiiiiiitn -'
t^/ill be incorporated in final ElA.

,A

rIsr.
No

03

o4
05

s9
07

oa

l.- Don'ts o[ Preventive Maintenance _-__. ._l

tr'' ,1tiii,, ;r: i:.f:

tank
KLO:

for in KL:
hting in

Water
Dqtqils_9f l:lytaqlB,ump9:_

Plan:
Nearest

of Off Site

otherE, lf any

REACTIVE
CHEMICALS

38.

- Do's and

7-+*
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207



39

Nearesl Fire slalion: Bhuj Fire Station Approx. 60 0 kfi
Near€st l"lospital G. K. General HospitalApprox. 13-. knr

CER ACTIVITIES PROPOSEO YEAR WSE/ IN CASE OF EXPANSION ANY
SUGGESTED AND ITS COMPLIANCE (AS PER THE MOEF & CC GUIDELINES)

Aoririioi.rAiriV

oetails of CER
As per OM no.22$5DO17 on dated 0'l/05/2018 regading "Corporate Environmenl Responsibility' (CER),
Brownlleld projects have to contribute 1% of the Additional Capital lnvestment, the company will contrib!.,te
funds for CER activities
Activities to be carried out under CER:

Education,
Health,
Environment,

aicrJlfuJre

Amounl

10.0

50

Commenls:
As per MoEF&CC'S OM dated: 01.05.2018 and 30.09.2020, SEAC examined that the proposed cost of CER
i.e 1o/. 50 which is as lhe nt-

40. ENVIRONMENT
AE APPLICABLE

PLAN (ESPECIALLY WITH CEPIAND NON CEPI GUIOELINES, AS MAY

1,.

EI

il

FUND FOR CER ACTIVITIES

Work under Swachh Bharat Abhiyan in Bhujodi & Madhapar village 15 0

Constructwall on DeriDherv of common Soort ComDlex of MadhaDar villaae 10.0
Provide woolen clothes, shoes and sport equipment in lhe government school
of Ler villaoe
Fodder for animals of Lervillaoe
Ambulance facililv for the nearbv villaoers 10.0
TOTAL 50.0 Lakh

Capltal Cost
(Rs. ln

Lakhs)

Total Recurring
Cost
(Rs. ln Lakhs per
Annum)

Unit Delail

I

Sr.
No

2 Air Air Pre Heater + Multi-Cyclone
Separator + Bag Filter + Water
Scrubber,
Cyclone Separator+ Ila!; Flltcr ' I
Nos.
Cyclone Sepa.ator+ Water Scrubber'
7 Nos.
Cyclone Separator* 1 nos.
BaoFilter'2Nos.

.',1

191

280
14.0
170

Hazardous Waste Slorage & Disposal
to TSDF and lncineration sile.

PPEs;Fire Extinguishers; Fire Hydrant

Cost of 16i02-0 Nos. Trces and its

3

4.

Belt5

sh and Others

L etc.
Fire & Safety

Green
lantation

Hazardous
Management

6.0 2.0

1.0

2.25 15

0.75 0.'l

0.00.0

25

0.0

7.0

50.0

Pre & Post medicalCheckup, First Aid
Kits etc.

Not Applicable, this is Bleaching clay

Risk analysis, safety audit,

Work under Swachh Bharat Abhiyan
in Bhujodi & Madhapar village
Construct wall on periphery of
common Sport Complex of l\4adhapar
village
Provide !rcolen clothes, shoes and
sport equipment in the government
school of Ler village

7

8

s

'10

Occupational Health

CER Activity

Noise Control

VOC Control & LDAR

Envimnment
m

Acoustic enclosure: Silenceri
Vib.alion Noise etc.

elc.iFI!S

of LerFodder for

Pag,c I tl ol 20
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Comfienas:
The overall environment managemenl plan (EMP) provided for capital and recurring cost for wastewater
treatment, air emission control, noise control, hazardous waste disposal, fire & safety, occupational heallh,
environment monitoring program, greefl belt and corporate environmental responsibility was deliberaled and
found
RECOMMENOATIONS OF SEAC
"On the basis of intormation provided to SEAC on project, its location, technical, physical and environmental
infrastructure, waste to be handled, raw material, storsge, wasie disposal, water treatrnent, satety measures,
green bell developmenl planning, regulatory compliance assured o, related stalutory provisions, nccessary
documents of requisite permissions provided from concerned departments and overall environmcntal
management planning for the projecl, along wilh financial resources committed for operation and
maintenance, and on the basis of presentation made before SEAC, modification suggested by SEAC and
inco.porated by project proponcnt, SEAC finds the project as per the requirement and unanimously
recommends the same to SEIAA for grant of Terms o[ Reference"

considerino the above oroiect detaib. attlr detailed dilcu3sion. the followino additional/ soecllic
lerms of reference (ToR) were orescribed in addition to the strndard TOR8/ model TORS available in
the MoEFCC'S sectorsoecilic EIA Manual for the "Mineral beneliclation" prolects shall be considered
as qeneric TORS for EIA studv in addition to all the relcvanl informatlon as oer the oencric stnrcture

from the oroiact boundarv ot tlrc proposcd site

and naturaland communitv resource auoment.tion olan.
'1. Proponent shall strictly adhere to tinal order and iudgement that would be passed by thc Hon'blc

Supreme Court of lndia in Writ Petition (Civil) No. 1394 of 2023.
2. PP shall submit complete dctail of Ecological Damage Assessment with respect to ait, water,

land and other prgrect & location specitic onvironment attributes. Thg collectiorl and analysis oF

data shall be donc by an environmcnt laboratory duly notitied under Environment {P.otection)
Act, 1986, or an environment laboratory accredited by NABL, or a laboratory oI a council of
Scientific and lndustrial Research (CSIR) institution working in the field of envilonment.

3. The Environment Management Plan shall comprise of remcdiation plan and community & Natural
Resource Augmentation plan corrcaponding lo the ecological damage assessed .nd cconomic
benefits derived due to violation. The remedialion plan and the natural & community rcsource
augmentation plan prcparcd shall be included as an independent chapGr in the EIA report.

4. Proponcnt shall strictly adhere to all condition of SEAC recommendation dabd 27.12,2024.
5, As pcr the SEAC rccommcndation, Committee observed wIt as per MoEF & CC's OM dated:

72.11.2020 regarding public hcaring, there has been no incrcase in production or in any other
parameter. The only reason for violation is the replacement of old line with new line, which was
carried out in the plou land withoul prior permission of EC and no produslion has been taken
using this newly laid pipeline. SEAC took note ot provi3ion made io the above quotcd OM ot
MOEFCC, which does not make it mandatory to conduct the public hearing. Accordingly,
Committee is of the opinion that public hcaring is exempted as the unit has al.eady carried
out public hearing for manufacturing ot bleaching clay and it is case of the replaccmel]t ot tlrc
pro.iuctio[ line is as pcr the ordcr ol Hon'ble NGT.

6, The project proponent shall bc rcquired tg submit a Bank guarantee equivalent to thc an)ount of
remcdiation plan and natural and community resource augmentation plan wilh the GPcB prio,
to the grant of EC, The quantification of such.liability shall be recommended by the SEAC and
finalized t y lhe regulatory authority.

7. The bank guaranteo shall be depositad prior to grant o, EC and shall be l€lersed atter succossful
implementation of the rcmediation plan and Natural and Community Resource Augmentation
Plan, .nd aftcr rccommendation by IRO-MoEF&CC followed by recommendations of thc SEAC
and approval of thc r..!i:i:iiorl authority as per indicative guideline for calculating thc irnrount of
rcmedialion plan and nitrrral and communily rcsource augmenlation plalr.

8. Projoct Proponcnt shall submit point wise compliance of Violation SoP in the final EIA rcport and
during tlre appraisal of the Pro.iect, NABET acsredited Consultant shall aptly use lhe 'lndicative
Format for lmplcmentatlon for Violation SoP dated 07,07.2021 and other related OMs
recommended by SEAC to SEIAA for the pu.pose.

9. By Granting this ToR, it is made clear that no absolutE right sh8ll sccrue in ,avour of project
proponcnt and that all activities undcrlaken by proicct proponcnt based on ToR rhall bc subicct
to thc final outcomc oI Hon'blc Supreme Court of lndia in Writ Petition (CiviU No. 1394 ol 2023,

10. No equities shall be claimcd by projcct proponent and all erpenditurss incuned hercto by p.oicct
proponcntbased oll ToR (violation) casc, shall bc atils owr riskandcostand with fullknowlcdSe I

about pcndency of proceedings bcfore the Hon'blc Suprcme court of lndia. 
I

1 1 . Actual period of viotation and extent of violalion with all supportive documents including actions taken
by GPCB.

12. Ecological damage asscssment v,/ilh respect to air, water, land and other project & location spocific
environment attributes. The colleclion and analysis of data shall be done by an environment labor.rlory
duly !q!ilie!_undel En',,i''rnrnenl (Frotcclion) 4-c!Jqq6. 9t a! environment laboratory €ccredite_d by..;

a

nmbulance facility for lhe nearby
villaqers

TOTAL 538 60.1

l'agc l9 ol'20
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l.lABL, or a laboratory of a council of Scientific and lndustrial Research (CSIR) institution vJorking in the
lield of environment.

'13. The Environment Management Plan shall comprise of the remedialion plan and community & naturrl
resource augmentation plan conesponding lo the ecological damage a$essed and economic benef[.:
derived due to violation. The remediation plan and lhe natural& community resource augmentation pla!1

preparcd shall be included as an independent chaplcr;n lhe EIA repod
1,1. The projeot proFonenl shall be required to subriit a bank euarantee equivalenl lo ihe anlounl or I

remedialion plan and natural and ccmmunity resour(,u augmenialron plan with the GPCi-: prior to lhc I

grant ol EC. The quantification cl such liability shall be recommended by the SEAC and finalized by ihc .

iegulatory authority. The bank guarantee shall be deposihd prior to grant of EC and shall bc reieased I

after su@essful implementation of the remediation pian and Natural and Community l?r:sr)Lr.-cv.,

Augmentation Plan. and after recommendation by IRO-lvloEF&CC followed by recommendations ol i:tl
SEAC and apprcval of the regulatory.aulhority. (The indrcative guideline for calculaling lhe amounl cl
remediation plan and naiural and community resource augmentation plan is attachcd at Anncxu.e - I )

15. the project proponent shall submil the details o, Penally quantilication as per MoEF&CC's Oiu dalld:
07.o7.2021.

16. Assessment of environmental damage as per the prevailing guideline of MOEF&CC, orders of Honorable
NGT, Courts regarding cases for violation issued from time to time.

17. The Proiect Proponentto comply in letterand spirit with the Violation SoP issuod hy MoEF & cG
yide Ottice mumorandutrl. F.No,22-2112020 - lA.lll dated 07.07.2021, and subscquent related OMs
issued by MoEF & CC on 28.01.2022,28.07,2022. Further, a point wise compliance ol the violation
SoP shall be submitted in thc final EIA report and during the appraisal of thc Projact. N,1BET
acc.edited Consultant shall aptly use lhe 'lndicativc Folnat fo. lmplementation lor Viglqf,q!'!:991
dated 07,07,2021 and other relatcd OMs recommcndcd bv SEAC to SEIAA Ior thc purrrosc.

18.
19. Grj"r against the project proponent under I

the provisions of the Environment (Protection) Act, 1986, and lurlher no consent to operate to be issued :

till the project is granted EC.
20 A notarized underlaking staling lhal (1)Any such violation shall not be repeated in future, (2) Ah the ,

slalutoryrequiremcnlsshallbclullycompliedwithand(3)Astatusquoshallbemaintainedallheprojecj,
sitc and remaining activity shallbe carried outonly arier obtaining Environmenlal Clea€nce fron: SEIAA.

i. Further prciect i,ropono.l may be advi;d lo sub.nit fil;l EIA Report wlh EC applicalion withir I

100 days lrom the date of issuance ol this ToR to expedile processing of Envircnment :

Clearance application. .

ii. The proiect proponent shall have to apply lor Environmental clearance through online porlal ,

http://environmentclearance.nic.in/ along with llnal EIA report.

!1a l-dl!Y-e!lgR:
1. The ToRs presqibed tor the project will be valid lor a period o[ four year.i rcr sirl-.,:lissior d EIA

&.E!4P_ Jefrod. l-oR !vj! lapse.gqer i y-ars lror;r lhc date_o_f.issue.

(M Maulika Shah)s,

ilc,nbcr Secretary

[xcl: As ibove

lssucd le:
M/s. Ashapura Perfoclay Ltd.
Survey No. 167,'166,168, Vlllage: Ler,
Nr- Bhujodi, Aniar Bhuj Highway,
Ta: Bhuj, Oistrict: Kutch, Gujarat

Copy to:-
The Secretary, SEAC, Ci/O. G.P.C.B. Gandhlnagar - 382010.

ilEiJ'ri}{ t

o

I)agc 20 ol'20
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BY HAND PBIJI'EKY/R*AS

To,

Ms. Dipali Tank

(The Mcmber Secr

State Level

(SEIAA), Guiarat

Guiarat Pollution e.,*Wry|fn&

Paryarraran Bhavan,

5ss161 - 10-&

Gandhinagar - 382OX8

s{JBr R*PLYTO YSSB LgrTB&

Nomi4ryf&,&6rs

DATED 26fiI

are snbrcitdng herewith RePtY to

Novembet 2025.

PEi|IPgGUryL!i|IIEB
D;ate:29171/2A26

portal2.0.

[TOR] Under

,2025. Based

on Parivesh

Respected Maddr6

This has refere[ce Ktb$YE nrffld

your letter N0. SEIAAI&UIIGEN"

t.Whether the

Reply- We would like

Violation vide letter

on this {T0RJ Violatlorr lettei we p

2.0 Portal.

Unfortunately, we w€re not able to submit the EIA Reporf on Farivesh 2'0 In Portal'

Parivesh Portal shows that as per Minktry:s Noti8cation S'O' S0{ [S) dated 14e March

2017 and SOl, dated 07th tuly hlZLhave been struclr down by the Hon'ble Supreme

Court of India vide its order dated 15 May' 2025'

Registored & CorPolate ofice: '
Jeevan udyog Bullding, 3rd Floor' 278, D N Rod' Fott ilumbal ' 400 u01 (lndia)

T€1. i +91 22 6665 1700 / www.ashapura,com / Emalli bo@ashapura'com

crN ilo. U l,{108UHt9O7PLC| 0':100
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Screenshnt of{rc
, i

o

a , !/**.&'4r "4

reference. PERFOCLAYLI!,ITES

Nurnber,

meqtl',$rpan*ion Applieation ir

Z,,If submltibd,dtp

ReplJ,'- Not

We hope you would Bnttdlp

Thankingyou.

Yours fait}fully,

M/s. Ashapura

i

I

I

i
I

;

us b),igrenting EC.

R6gr$taiBd & corporala offic€( -

Je€,van uqfog BullilitrB, tu' Roor, 278' 0 N Raid, Fort, Mumbdi ' 400 001 {lndia)

Tal. : +9'l n 6685 1 7@ , *vrr/v35hqpure,.corn / Emell: b6@eshePure'{om

eil 1{o Ut4108ilHlS97PLCt07s00
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SEiAn - ;.: .r. L,;;iJe

tn.,vai$i.. 110..

*lzJze.

U
LIDalar 1O|UU2O26

To,

The Member Secr€tary
Stat6 Levot Exp€rt Appraisat Committee,
Guiarat Potlutlon Controt Board,

Paryavaran Bhavan,

Sector -:10-A,
candhinagar- 382010.

subJect; Physicat submis!ion ol EnvironmentsI C]earance (EC) appllcatlor alongwith

EIA/EMP and raquesttor procoEsingin complisnco wlth Hon'blc NGT and Hon'ble Supremo

Couft ordBB-reg.

Respscted Sir/I'1adam,

Thls is wlth rBf6rence to the above subiect. We respectfutty submit herewiththe EnvironmentEl

Ctearancs (EC) spptication atong with the complete EIA/EMP Report, in physicsI form, lor your

kind conslderation and necessary action.

Wo had submittsd an ontine apptication dated 13.09.2023 for Terms ot Ratet€nca ffOR) under

Viotation CateSory to] addition of Surv8y Nos. 166 & 168 in the existing Minerat Boneticiation of

Bteaching Ctay Unit of M/s. Ashapura Pedoctay Ltd., tocated at Survei No. 167, vill888 LEr, Neal

Bhuiodl, Anjar-8hui Highway, Tatuka Bhuj, District Kutch, Guiarat, vid€ Proposal No.

SlAl.GJ/lND1/4441622023 and Fite No. SIA/GJ/IND1/132609/2023 {refer Ann8xu16-ll), lstting

under Category B1-2(b).The proiect identitication detaits: location map and site layout are

enctosed 8t AnnexiJre{.

The proposal was considered in the SEAC meetingdated 07.02.2024, wherein the matterwas
deferred ss€king ctarirication rBgarding appticabitity of MoEF&CC SOP dated 07.07.2021 and

submlssion ol [6nd-]elat6d documents (refer Annexure-lll].

Subsequentty, the metter was adiudicated bythe Hon'ble National Green Tribunal, and vide
finatiudEmsnt dated 03.12.2024, the Hon'ble Tribunat directed SEIAA/SEAC to consider and

decide the apptication dated 13.09.2023, permitting the proposal to be processed under the
Viotation Category subject tothe rinal outcome ol proceedings before the Hon'b[e Supreme
Court (reter Annexure-lv). The Hon'bte NGT relied upon its earlier order dated 29.11.2024 in OA
No. 65/2019 (\A,z] (refer Annexure-V), hotdingthat applications submitted priorto the Hon'bte
Supreme Court stay dated 02.01.2024 may be process€d underthe SOP datsd 07.07.2021.

ln complisnce with the said iudgment, we submitted aTORViotation Reconsideration
Apptication on 04.12.2024 (ref8r Annexure-Vl). Thereafter, in the SEIAA meeting dated
29.01.2025, sfter detsited detiberstion and tegat opinion, theAuthority accepted the
recommendation ot SEAC and decided to grant TOR underViotation Category (referAnnexure-
VID.

tr
Registered & Corporab ofice: -

Jeevan Udyog Building,3rd Flcp,r,278, D N Road, Fort, Mumbai -400 001 (tndia)
Tel. : +91 22 6665 1700 / wnwv.ashapura.com / Email: be@ashapura.com

CIN No. Ulrtt08tHt997pLCi07300

dr * ''1t' i' ii'
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Accordingly, Terms of Reference (Viotation) were gEnted vide Letter No,
SEIAA/GUJ/rOR/2(b)/83/2025 dated 06.02.2025 (reler Annexure-Vlll). Pursuant to the approved
TOR, we ha\re compl,€tsd the Enviro;rhentat lmiiit Assessment (ElA) and Environmentat
Management RBn (EMP) strictty in accordance with lhe TOR conditions, The EIA/EMP Report
addresses atl standard and sitB-specific TOR conditions, inctuding basetine data collection,
impact assessment, mitigation measures, and compliance tramework.

We ar€ hereby submitting the complete EC apptication documents, including prescribed Forms,
disctosur€s, undsrtekings, compllance statements and suppofting enclosures, atongwith the
EIA/EMP Report, es panofthE physical submission (rerer Annexure-lX and EIA/EMP Reports
enctosed separateM.

Despite rBpeated attempta, the PARIVESH 2.0 portal does not attow submission ofthe EC

applicstlon, dlsplEying a rBtriction
14.03.20'17 and SOP dated 07.07.2021 are presently subiect to orders_ot th6 Hon-hlq Sgpre.r.n-e'

Coun, thereby technlcatty pre\rentlng online submission. A screenshot evidancingthe said
portal, restrlction lg gnclosed at Ann€xur8-Xll.

lnthls regerd, trE rcspecttully submit lhat the tatsst MoEF&CC Oftice Memorandum No. lA-J-

3n no24.lA.lll lPen-l) [E-254652] d ated 20-01 .2026 (refe r An n exure-Xl], issued in co mptian ce
with the Hon'bto Supreme Court orders, clearty directs that att projects which apptied under OM

dated 07.O7.2021and vwre pendlng 8s on 02.01.2024 may be processed, though finst grsnt of
EC shatl be subiect to lurthcr ordBrs. Copies ofthe retevant Hon'bte Supreme Court orders are

enctosod at AnnaxutB-X.

Our proiect squar€ly lalls und€rthe pormitted catsgory tot processing, as:

1. The TOR application was submltted on 13.09.2023, prior to the Hon'bte Supreme Court
stay datad 02.01.2024.

2. TOR (Molation) has be6n taw'utty granted by SEIAA after due apptaisal (Anne,\ure-Vlll).

3. Processing is 8)(pressty supported by the Hon'bte NGT finatludgment dated 03.12.2024
(AnnexurF.lv).

4. The complgte EC apptlcation documents snd EIA,IEMP report hava been duty prepared

and submlned ln accordance with appr.hred TOR.

5. The MoEF&CC OM dsted 20.0'1 .2026 permhs continuation of processing of such
pBndlnE casBs.

Regist€r€d E Corporab oftce: -
Jeevan Udyog Bulldlng, 3d Floor, 278, D N Road, Fort, Mumbai - 400 001 (lndia)

Tel. : +91 22 6665 1700 / / Email: be@ashapura.com

CIN o. U1tl108 I{1997PLC107300
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ln view ofthc abo\i€ tacts, judiciat directions, and prevailing tegst position, we humbly request
your good olfice to kindty acc8ptthis physical submission oflhe EC apptication along with
EIA,/EMP and proceed with appraisat, or issue appropriate directions lorlurther processing, in

comptiancs with ths ord€rs o, the Hon'bte Supreme Court and Hon'blo NGT.

We request your kind intervsntion and eady action in the matter.

Thankingyou.

Yours fairhfuLly,

For M/s. AshspuE Prfoclay Ltd.
Authorized Signatory
Name: D.S. TRIPATHI

DesignEtion: HR &ADMIN HEAD

Mobite No.:9925229042
Emait: dstripathilasshepure-com

ENCLOSURESTAS pcr lndox

Registered & Corporate office: -
Jeevan Udyog Building, 3d Floor, 278, D N Road, Fort, Mumbai - 400 001 (lndia)

Tel. : +91 22 6665 {700 / www.ashapura.com / Emall: be@ashapura.com
Clil No. Ul'0108tH1997PLC107300
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C/c:

/he t4embar sacrerary,\/ state Environment lmpact Ass€samant Authority (SEIAA), Gujarat.

Register€d & Corporala offce: -
Jeevan Udyog Building, 3rd Floor,278, D N Road, Fort, Mumbai - 400 001 (lndia)

Tel. : +91 22 6665 1700 / wvuur.ashapura.com / Email: be@ashapura.com
CIN No. U'!ai08tH1997PLC107300

7ltirItl{rrLA
PERFOCLAYLIiIITED

Annexurc No. D.!crlptlon

AnncxuraJ Proiect ldentitication & Basic Details inctuding Project Briel, Location Map and
slt6 LAyOUt showlng surv€y Nos. 166, 167 & 168

Annexure-{l
Copy of Ontin€ TOR Apptication dat6d 13.09.2023 with PARIVESH

Acknot rtedgem€nt, Proposat No. SIA/GJ ANO1 I44416212023 and Fite No.
stA/GJltNO1 /1 32609/2023

Annexur+lll SEAC Meetlng Mlnutss dated 07.02.2024 hightighting deferment observatlons

AnnerulFlV Hon'bte Natlonal Grcan Trlbunal Final ludgment dated 03.12.2024

Annclura-V
Retevant extract of Hon'ble NGT Order dated 29.1 1.2024 passed in OA No.

65/201 9 (V\Z)

AnnBxure-Vl IOR Viotation Reconsideration Apptication daled 04.1 2.2024

Annexurellll SEIAA MeetlngMlnutes dated 29.01.2025 approvinggrant ofTOR undel
Ylotatlon Cstegory

Ann.xura-Vlll fOR Motation) Lsttsr No. SEIAA/GUI[OR/2(b)/83/2025 dated 06.02.2025

AnnaruralX
Envlronmrirtal Cl.Eranc! (ECl Application Documents inctudin g prescribed

apptlcatlon lorms, declaEtlons, und8rtakings, compliance statements and
supporting 6nclosuras

Annexule-X
Copies ol Hon'bts Suprama Couft Orders dated 02.01 .2024, 06.01.2025,
t9-o2-2025 & 1A-11 -2025

Annexure-Xl
MoEF&CC Offlce Memorandum No. lA-r-3rl2024-lA.lll (Part-l) dated
20.01.2026

Annexure-Xll Screenshot ot PARIVESH 2.0 portal showing restriction/erol

Annsxur6-Xlll
Land ovuneBhlp / lease documents and vittage Form 7/12 ror Survey Nos. 166,

167 & 168

EIA.EMP REPORT
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A[.(f.{EX[JRE. 3

F. No.22i3?It0tSilAHt
Govemrfieht of lndia

Ministry of Environrnont, Foreat and Olilrr!'e Chanqe
(lA-lft Sect'on)

lndira Psq/avaran Bhawan,
JorBagh Boad; Netv Pelhi-3

Datad: 23d February, 2021

S$bi Proces*lng of files for gmnt of T6ims of Rthtorta'o and Enyironmantsl
Ql*alqnco tlfit*rgh PARIVESH

The PAfiIVESFI, a worldoA, basad a ,'b hoing inpleradNlsd h tt{q

irnplementatiqn of the PARIVESH.

2. lt is has been observed that fie complhnce of lh6 above d-lection arrd
ifiphrngntstion of *cond phase of llA8trdEsll by th6 SEIAAS ha6 not baeh
sati!&otory;

i: ln view of tho aFove, SEIMs are directed to enoure &st the files for approval of
Terms of Reference OoR) as well as Environm6ntal Glearance (EC) are proce.ssed
striclly through FARIVESH only from 1d Mareh, ?021 o,nwalds.

Thi$ isiues With the approval of tho:ompetant afiurfly"

($pmfr Kumar
Direstor (CPC )

To

1,,, Thp Chainr-ran, 11; Xlt ggtfrAe

2. The Membpr Secre(ary, allthe 9EIAAS
rcopy,tq:

1. PE to Flon'ble illinister (EF&CC) I PS to l-lonible MoS(EE&CC)

2. PPS to Secretary (EF&CC)

3. PP$ to AS(RA)IAS(RSP)

4, PStoJS{GM}IJS(SKB)
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Af\tfl\$EXE"ff.flE -R-3

r. No23-s7l2O1&-IA m
Government of Lrdia

Ministry of Environaent, formt aud Climab Chngo
(IA-Itr Scction)

Indra klyallar.en Btramn
Jw&gbtudr N.aryDclhi-g

Datcd: 19o April, 2O21

Complete proccssing of appticrtions for grent of &rras of Reference (ToR)
ernd Envitor:aental Cleaiatcc (EC) oo&, througlt PARIVESH Portal -
Regarding.

Ministry vide Office Memoraadr:m even numbcr dat6d 23rd Fehruary, 2021
directed SDIAA to ensure that fflee,br appffieal of ?erma of Es&rence (ToR) as well
as Environmental Clearance (EC) bc procetscd rtxiet& er,ffigfr PARMEEIH @ly
&om 0l* Msrch 2021 onward*,

*. Itis observed that some of the SEIAA/BBAC afrc still piucessing the file on
physical mode which is making it difficult to moaitor the poedency at state level.

3, In tieht of tlre above, all the SEIAAgIS,EACa are directed once 'gFin to
ellsure thatal tles forapproval of 'foR ae ulcll a*SC be
PARI\IE$H ou&; It may be noted thet non
lnvite adveme *1i6n ngrlnet the sonporaed

-adhororrce
SEDA$.

This issues with the approval of the CompetentAuthortfy

{$h&raft umar
Director (CPC)

1 The Chairman, all the SEiA.&t
2. The momber gecretary, aI ths$.EIAAs

Fage 1. of 2
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1. PS to nontle l*instrr (EF&CQ)
2. PS to Hon'ble MoS pf&CQ
3. PPS to
4. PPS to-AB

DDBT
7. Sr. Dlrectt, MgatMoEI€C

S. F$to
6, FSto

lawz'otz
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